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LA.C. Strikes
1818. SHRI . VIRENDRAKUMAR

SHAH: Will the Minister of TOURISM
AND CIVIL AVIATION be pleased
to state:

(a) the number of flights cancel-
led on account of strikes by the
employees of the Indian Airlines Cor-
poration on different qccasions dur-
ing 1966-67 and 1567-88;

(b) the total loss of revenue fo
the Indian Airlines Corporation on
actount of these strikes in each of
these years; and

(c) the gteps proposed to be taken
.o avoid guch frequent strikes and
to infuse discipline among the
workers of the said Corporation?

THE MINISTER OF TOURISM
AND CIVIL. AVIATION (DR.
KARAN EINGH): (a) The number of
flights Cancelled during 1968, 1867
and 1968 were as follows:
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Year Period of Strike ‘ No. of flight
cancelled
1966  28129-6-66 8
27128-7-56 17
28-9-66 4
1957  21/22-1-67 3
17-5-67 1
11-8-67 to 20-8-67 147
1968  16-1-68 to 20-1-68 z
Grand Total 182
(b) The approximate loss of

revenue to the Indian Airlines on
account of these strikes in each of
these years is given below:

Year Loss (Rs. in lakhs)
1966 . - 3-04
1967 20°12
1968 o' 63
(¢) Government have issued a

circular to all Unions|Associations in
the Corporation warning them that
severe notice would be taken in
future of illegal strikes pegardless of
the merits of the demand in support
of which such strikes are organised.
Their attention has also been drawn
to the penal action to which they
would be liable under the Industrial
Disputes Act.

Use of Devnagari Numerals in Scooter-
Car Plates in Delhi

1819, SHRI P. K. DEO:
SHRI J. MOHAMED IMAM:

Will the Minister of TRANSPORT
AND SHIPPING be pleased to state:

() whether number plates of many
cars and scooters are dispiayed in
Hindi (Devnagari) numerals at
Dethi;

(b) whether the Constitution pro-
vides use of only international nu-
merals; and

(c) the action taken by Govern-
maent in the matter?





